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COUNCIL OF STATE.
Monday, 19th March, 1934.

The Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

QUESTION AND ANSWER.
CArITATION CHARGES BEFORE, DURING, AND ATTER. THE GREAT WAR.

79. Tur HoNoumrasLe Mr. HOSSAIN IMAM: (a) What was the
capitation charge (i) before the Great War, (ii) during the Great War, and
(#1¢) for the first three years after the Great War ?

(b) What was the demand of the War Office for capitation charge in
1923 ?

(¢) What was the actual cost of training a British soldier in 1923 and
1932 ? ’

(d) When was the estimate of actual expenditure of training last made,
and what were the then figures ?

His Excmiiexcy THE COMMANDER.IN-CHIEF: () (5) The pay-
ment in 1913-14 in respect of the army was £917,287.

(ii) The payments during the war on the same account varied between
£872,200 and £930,700.

(#93) In 1920-21 the army payment was £1,932,787 and the Air Force
payment was £100,000.

In 1921-22 the corresponding figures were £1,976,078 and £92,000 while in
1922.23 they were £1,702,000 and £95,500.

(b) £2,283,000.

(¢c) and (d). Detailed actuarial calculations of their demand were
produced for the first time by the War Office in 1926. On the basis of these
calculations, it would be fairly accurate to say that the cost in 1923 of
recruiting and training a British infantry soldier for one year was £190-10-0.
Sinoe then rates of pay have been reduced and prices have fallen, but material
is not available in India to work out similar details for 1932.

DEATH OF RAJA Sir MOTI CHAND.

THE HoNOURABLE KHAN BAHADUR MIAN Stk FAZL-I-HUSAIN (Leader
of the House) : Sir, I have to mention this morning the sad death of the
Honourable Raja Sir Moti Chand, a Member of this House I understand since
the Reforms. We have been missing him for the last two or three sessions.
It was last summer that he got an attack of paralysis and at one time it was

(‘495 ) A
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[Khan Bahadur Mian Sir Fazl-i-Husain.]

feared that the attack was going to be fatal, but his strong constitution and
his strong will fought hard and he overcame that attack. From time to time
I was informed that his health 'was improving. Last January when I was in
Benares I went to see him and found him cheerful and, one may say, happy
under the very trying conditions he was in. I had a few minutes with him.
He was quite cheerful. He talked about tho Council and it did never appear
then that the end was 8o near. "Those of us who have known him for some
time have known him as a man of great sterling worth, a man who did not
talk much but who thought a great deal and who had strong convictions.
I am sure, Sir, I am voicing the feelings of the House when I say that his
death has deprived the House of a most valuable Member, whose presence in
the House was most welcome to the House and added dignity and presti
to the House and the House is the poorer by his death. He had a singularly
useful and brilliant career in public life. He did what India needs most,
helped and promoted industrial enterprises, took part in and looked after
institutions of local self-government. I understand he was the first non-
official chairman of the Benares municipality. He was chairman and director
of various successful industrial enterprises. He was for a number of years
an elected Member of the United Provinces Legislature before the Reforms.
The loss of such a valuable member of society cannot but be deplored, and I
am sure, Sir, it is the wish of the House that you be good enough to commu-
nicate the sympathy of the House to the bereaved family.

TuE HoNoURABLE RaI Bauipur Lata RAM SARAN DAS (Punjsh:
Non-Muhammadan) : Sir, I heartily associate myself fully with the remarks
and expressions which the Honourable Leader of the House has expressed
today at the untimely. death of a great philanthropist and an all-India
leader, Raja Sir Moti Chand. I had known him well for the last twenty years
and the more I knew him the more I admired him. . The Raja Sahib was a
charming personality and his charities for the good of Indians are well known
‘to all of us. In him we have lost a great personage and we condole his. loss
and through you, Sir, wish our condolences to be conveyed to the bereaved
family. We had the privilege of having the late Raja Sahib as a member of
our Party and the Party mourns the loss as it always valued greatly his advice
and counsel.

Tre HoxouraBrE Mr. MAHMOOD SUHRAWARDY (West Bengal :
Muhammadan) : 8ir, I associate myself heartily with what has fallen from
the Leader of the House regarding the qualities of head and heart of the late
Honourable Raja Sir Moti Chand. I need hardly say that his affability and
-urbanity of manner were well known to the Members of this House. Sir,
‘on hehalf of myself and my Party I mourn his loss in this House. I request
youhSir, to convey the feelings of this House to the Members of the bereaved
family.

TuE HoNoURABLE THE PRESIDENT : I desire also to join Honourable
Members in the expression' of sorrow which they have just made. The
deceased was a useful Member of this Council for many years. He was a
great industrialist, a banker, as well as for many years a Member of the United

rovinces Legislative Council. He joined this Council in 1920, the first
Council under the Montagu-Chelmsford Reforms scheme, and he was a very
regular attendant, and we all looked upon the observations he made in this
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“House with great admiration and respect. He was a particular friend of mine
-and during his long illness through his son he carried on a correspondence with
me and always desired to know how this Council, in which he took a lively
:interest, was progressing. As it is your wish, I shall convey to his bereaved
family the sympathy and condolence of this House.

STATEMENT LAID ON THE TABLE.
AMENDMENTS MADE IN THE OTTAWA TRADE AGREEMENT RuULEs, 1932,
Tae HoNoUmRABLE ME. T. A. STEWART (Commerce Secretary) : Sir,

Ilay on the table a copy of the amendments made in the Ottawa Trade Agree-
ament Rules, 1932, which were laid on the table on the 28th February, 1933.

DEPARTMENT OF COﬂMERCE.

_NOTIFICATION.
TARIFFS.
New Delhi, the 3rd March, 1934.

No. 780-T. (11)/32.—In exercise of the powers conferred by sub-section (3B) of saction
"3.of the Indian Tariff Act, 1894 (VIIT of 1804), the Governor General in Council is ploased
to direct that the following further amsndments shall with effect from Ist ‘May 1934 be
-made in the Ottawa Trade Agreemont Rules, 1932, namely :—

1. For rule ¢ of the said Rules, the following rules shall be substituted, namely :—

‘“ 4, No article shall be deemed to be the produce or manufacture of any country to
which these Rules apply unless the Customs Collector is satisfied—

(1) subject to the provisions of rule 4A that the article has been consigned from such
-country ; and

(2) (a) where the article is unmanufactured, that it has been grown or produced in
-such country, and ‘ )

(5) where the article is manufactured—

(i) that it has been wholly manufactured in such country from material produced
in such country ; or
(¢%) thatit has been wholly manufactured in such country from unmanufactured
materials ; or :

{t112) that it has beon partially manufactured in such country and that the final
procees of manufacture has been performed in such country, and that the
expenditure on material produced and labour performed in such country in
the manufacture of the article is not less in the case of an article specified
in the Second Schedule than one half and in the case of other articles than
one quarter of the factory or works cost of the article in its finished state :

Provided that where the goods were consigned from a British Colony the material
produced and labour performed in any other British Colony may be reckoned
o8 though it were material producod or labour performed in the colony from
which the goods were consigned. ) ) L

Ezplanation.—For the purposes of sub-clause (iii) of clause 2 (b) the final process of
manufacturo shall not bo deemad to have baen parformed in any country in- which no
Procees other than a process of mixing, bottling, labelling, packing into retail containers or

the like has been performed, but where such prosess as aforesaid has beon performed in
the country in which the final process of manufacture has also been performed nothi;
herein shall render the cost of such process ineligible for inclusion in the cqm;;uﬂ;ution':ﬁ~
the fraction of the factory or works cost of ths articlo in its finished state which represents
“expenditure on material produced and labour performed in that country.

. A2
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4A. Articles of a description specified in the first column of the {hird Schedule which
have ‘been consigned from the United Kingdom but are in other respects eligible under rule
4 to be deemed to be the produce or manufacture of a countrg' specified in the cotrresponding
entry in the second column thereof shall be deemed to be the produce or manufastureof
that country notwithstanding the fact that they were not consigned therefrom *'.

2. In rule 5 and in sub-rule (1) of rule 8 of the said Rules for the word and figure
“Rule 4 the words, figures and letter *‘ rule 4 or rule 4 read with rule 4A as the case
may be * shall be substituted. ;

3. In clause (13) of rule 5 of the said Rulcs for the words * Second Schedule ”* the
words *‘ Fourth Schedule '’ shall be substituted.

4. In the first Schedule to the said Rules—
(a) for entry 18 the following entry shall be substituted, namely :—
*“18. Malaya (s.e. the Straita Settlementa, the Federated Malay States and the
"Unfederated Malay States of Johore, Kedah, Kalantan, Perlis and:
Trengganu).”
(b) entries 19 and 24 shall be omitted ; :
(c) entries 20 to 23 shall be re-numbered 19 to 22 and entries 25 to 44 shall be-
re-numbered 23 to 12.
5. After the first Schedule to the said Rules the following Schedules shall be inserted, .
namely :— .

“ Second Schedule.
{See rule 4 (b) (iii).]

1. Machinery and component parts thereof meaning machines or parts of machines to
be worked by manual or animal labour and any machines (except such as are designed to
be used exclusively in industrial processes) which require for their operation less than one-
quarter of one brake-horse-power. -

2. Carriages and carts which are not mechanically propelled and cycles (other than
motor cycles) imported entire orin sections and parts and accessorics thereof; excluding
rubber tyres and tubes.

3. Motor cars including taxicabs and articles (other than rubber tyres and tubes)-
adapted for use exclusively as parts and accessories thereof,

4. Motor omnibuses ; chassis of motor omnibuses, motor vans and motor lorries ;
and parts of mechanically propelled vehicles and accessories excluding rubber tyres and:
tubes. :

Third Schedule.
(See rule 4A.)
Description of articles, Country.

Angostura bitters . . . . . . Trinidad.

Bahamas.
Barbados.
. | Bermuda.
Rum . . . B . . . . . < British Guiana.
: British Honduras.
Jamaica."

8. For the heading *f Becond .Schedule »’ the heading *‘ Fourth Schedule " shall be
substituted. ' '
b T. A. STEWART,
Offg. Secretary to the Government of India.



RESOLUTION RE PUBLICATION OF .THE REPORT OF THE
CAPITATION RATE TRIBUNAL, ETC.

Taw HoNOURABLE RAr BaHADUR Lara RAM SARAN DAS (Punjab:
‘Non-Muhammadan): Sir, I rise to move the following Resolution which
stands in my name :

‘“ This Council recommends to the Governor General in Council (a) to request His
Majesty’s Government to publish the full report of the Tribunal on certain questions in
regard to defence expenditure in dispute between the Government of India, the War Office
and the Air Ministry including notes of dissent No. I and No. II, (b) to convey to His
Majesty’s Government the dissatisfaction of this Council with the inadequate contribution
t}?romisegl. and (c) to request His Majesty’s Government to reconsider the whole question

avourably "',

Before I bogin, Sir, to talk on the merits of my Resolution I beg to convey
our grateful thanks to His Excellency the Commander-in-Chief mainly through
whose efforts we have been able to secure some contribution in this connec-
tion. We also express our thanks to the Government of India for pursuing
this question incessantly and trying to get a contribution though little out
of the British Government towards the expenditure on the Army in India.
Sir, my impression is that in case our gallant Commander-in-Chief had not
-exerted his utmost in the matter, perhaps the Government’s effort would have
entirely failed. I make an earnest request to His Excellency to pursue his
efforee still further and to try to got a reasonable sum from the Government
of Great Britain towards army expenditure in India.

Sir, although the report of this Tribunal was signed and submitted to the
Government on the 17th January, 1933, it was not published till the 21st of
December last year, and even then the report was not published in full, but in
-a modified form which suited the Government. The notes of dissent by the
eminent jurists, the Right Honourable Sir Shadi Lal and the Honourable Sir
Shah Muhammad Sulaiman, who were the members of the Tribunal, were not
‘given in full, but were given in what I may be allowed to call a mutilated form.
The reasons why those notes of dissent were not published in full are unknown
to us. We expect to hear from His Excellency the Commander-in-Chief
the reasons why these notes of dissent were not published in original as put
in by the two eminent jurists. It does create a sort of suspicion in the public
(!lnind as to why there should not be a free and full publication of these notes of

issent.

Sir, the questions which were put before the Tribunal are embodied in the
report and I need not take up the time of this Council by reading them again.
There is evidently no dispute upon the question that the Army in India does
serve imperial purposes at times. Since the British Government took over
the direct administration of India into their hands from the East India
Company there has been no less than fourteen times when the Indian Army
served abroad for imperial defence and, if I mistake not, Sir, it is also a fact
that such a huge army is not kept anywhere else in the world ready to go
into action at short notice. After the war the army expenditure in India has
vastly increased. It has increased because the centre of danger of imperial
defence has shifted from West to East and for that purpose perhaps it has been
thought desirable to keep a much higger army in India now than before.

Sir, the question of capitation charges was one on which many committees:
sat and they all admitted to a great extent that the capitation charges are not
to be made for the period that they are being made now. Certain committees
"were satisfied with a six months’ charge; others wanted nine and some

( 499 )
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[Rei Bahadur Lala Ram .Saran Das.]
one year. Sir, asfar as the opinion of the majority is concerned, they are of”
opinion that in case capitation charges are to be made, the period ought not to
extend for more than six months when India i8 made to pay capitation
charges on British troops the British Exchequer must pay capitation charges-
of the Indian Army which is also liahle to be used for imperial defence.

Then, Sir, the retention of the British Army in India to me and to many
others of my views is that it is kept mainly for imperial purposes. In case the
Indian Army had to replace the British Army and the same strength of fighting-
force had to remain in India, there would he to India a very considerable
saving of £10 million sterling. Sir, I will take a passage from the report of
the Tribunal regarding the amount of contributions that the India Office had.
suggested. It is given on page 15 of the report in paragraph 23, under the-
heading “ Amount of Contribution . .

‘¢ As to the amount of the contribution, we are unable to place it on an arithmetical
basis. The India Office has tentatively suggested several alternative formilws on which
a contribution might be based, viz.,—

(1) A fixed percentage of India's total expenditure on defence ; say one-half, about
£18 million per annum (suggested by rome members of a Sub-Committee of:
the Firet Indian Round EFable, Conference) : or, alternatively, some lower-

percentage.
(2) The extra cost of maintaining the British troops in India over the cost of”

maintaining a corresponding number of Indian troops; estimated at £10°

million.
(3) The exiating defence expenditure of Tndia relating to the cost of British troops—

say £16 million ; or, alternatively, a percentage of this.
(4) The excess of India’s defence expenditure over a certain percentage of India’s.
assessable revenue,

None of these formulm appears to the majority of us to have any satiafactory founda- -
tion in principle, or to aflord any guidance as to the amount of the contribution. We can.
only suggest that the amount of the contribution should be fixed in.relation to the grounds
on which we have recommended that it should be paid. Sir Shadi Lal and Sir Shah
8ulaiman consider that the contribution should have some relation to the cost of the British.
troops in India, and Sir Shah Sulaiman further thinks that another suitable basis of its -
assessment is by fixing a maximum percentage of the Central Revenues, for which there

are historical precedents .

Sir, from this it is quite clear that if the Indian Army replaces the British
Army in India, which is one-third of the total British Army, there can be a
yearly saving of £10 million effected. If we take the other alternatives, then
in one case the saving will be £18 million and in another £16 million. Iam-
not going, Sir, to enter into the merits or demerits of each claim but I can
safely and emphatically say, Sir, that a contribution of say £13 million is
too paltry a sum for the great expendivure that India is making. Supposing,
Bir, we do away with the British Army in India, the British Government wﬁl
have to keep that army elsewhere at their own cost for imperial purposes.
Therefore, it is essential that we should at least be allowed the difference
between the keeping of the British Army and the keeping of the Indian Army
of the same fighting strength. Sir, Earl Winterton, formerly a Secretary of
Btate for India and a staunch Conservative Member of Parliament, during the
debate which took place lately in the House of Commons on the Motion of Sir-
Samuel ‘Hoare for a supplementary estimate of £1,701,100 including £1}
million for the imﬁerial contribution to the military expenditure of India,.
observed emphatically : )

‘“ That the contribution of men and money from India was infinitely greater than .
:l;g::e%nz other part of the British Empire and India in the paet has been harshly;
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This, Sir, goes to prove that even British statesmen consider that the
award made to India in this respect is very meagre and small and needs
reconsideration. Sir, if I am right in my information, no other British
Dominion contributes more than 20 per cent. of the revenues for defence
purposes. In India, Sir, our percentage of defence to our total income is
unparalleled in the history of the world——

Tre HonouraBLE THE PRESIDENT : Will you not inform the Council
of the percentage ?

THE HoNoURABLE RAr Bauapur Lara RAM SARAN DAS: If I am
not mistaken, Sir, I think it is about 59 per cent. ’

TeHE HoNourasLe S;k HOMI MEHTA : Military expenditure 59 per
cent. out of the total revenues of India ?

Tae HoNOURABLE Ral BaHapUR Lara RAM SARAN DAS: No, I was
wrong. It is 36-3 per cent. for India according to the report of the Tribunal.
Well, even if it is 36-3 per cent. it is much higher than what other Dominions
oontribute. Of course, it can be said that India is unfortunately situated,
having so many countries around it, but after all India is a great asset to the
Empire because it finds bread and butter for ever so many Britishers as no
other Dominion finds, and so India has a claim to a better ocontribution
because it protects British interest much more than any other Dominion does.

Then, Sir, the Right Honourable the Prime Minister, Mr. Ramsay
MacDonald, when he was a Member of Parliament, wrote a book some time back
in which he said that nine-tenths of the charge of the Army in India wasan
imperial charge, that it was maintained for imperial purposes, and that it
bad served in many theatres of war for imperial reasons and in imperial defence.

Sir, it has been now for many years the accepted and established policy
of the British Government, vide paragraph 19 on page 14 of the report of the
Tribunal that the major defence of India is the responsibility assumed by the
British Government and the minor defence is the responsibility of the Govern-
ment of India. The responsibility of India is only concerned with minor
danger arising. Sir, attack from Afghanistan or from China is a major danger
and so that ought to be met by the British Government as this responsibility
lies upon them.

Sir, when the naval base was established at Singapore for imperial purposes,
no charges and no ocontributions towards that were demanded either from
the Federated Malay States Government or from the Government of the
Straits Settlements. And similarly, India should not be treated in this manner
as far as contribution to its military expenditure is concerned. I might say,
Sir, that this is a question which rightly concerns India, particularly at the
¥resent time of depression. The award which has been made in favour of

ndia has not been given with retrospective effect. We all expected that
when such a paltry sum is allowed to India it will have retrospective effect
at least from 1926. But that is not the case. I will beg His Excellency the
Commander-in-Chief tq let us know whether the fight was made for retrospec-
tive effect or not, and if it was made why was it brushed aside ? Sir, I also
request His Excellency and the Government of India to pursue this case further



502 COUNCIL OF STATE. (1971 Mar. 1984.

[Rai Bahadur Lala Ram Saran Das.]

and to get at least a reasonable contribution from the British Government.
I hope the time will come when His Excellency will be able also to give us the
report upon the adjustment of the war accounts as well which is still pending
for many years. P

With these words, Sir, I move my Resolution for the favourable considera-
tion of this House as I want equity and justice done to India’s claim in this
connection.

THE HoNouraBLE Mr. VINAYAK VITHAL KALIKAR (Central
Provinces : General ) :  Sir, I heartily support the Resolution so ably moved
by the Honourable the Leader of the Opposition. Sir, I speak as a layman
and not as an expert on military matters. My Honourable friend has stated
how an injustice has been done so far as India’s demand about the contribution
from the Imperial Exchequer towards the British Army in India is concerned.
It has been admitted by various British politicians and some British military
experts that the expenditure which India has to incur for maintaining the
British and Indian forces in India is very great as compared to the expenditure
of other countries for maintaining their army. I have no quarrel with the
Government of India on this account and Iam sure that they fought their case
well to get as much as they have, but I am sorry to find that they were not
successful in getting as much as they demanded. T am thankful to His
Excellency the Commander-in-Chief and also to the present Finance Minister
who ably pleaded the case for India, but I am sorry to find that the Tribunal
and the British Government did not pay serious attention to the claim made
by the Government of India. I see from a reply given by the Army Secretary
in the other House that if the case put forward by the Government of India
had been accepted, India would have gained more than Rs. 2 crores. My
only complaint against the Government of India is that they have not supplied
us the proper material so that we can judge whether the report and the decision
of the %ritish Government are just-and equitable so far as the claims of India
are concerned. It is stated in the Foreword of this report that for reasons of
military policy, the full notes of the two eminent jurists of India have not
heen published and there is a certain alteration, though alteration only in the
wording, in the substance of the report. If the Government of India take
the Indian public into their confidence and put before the publio their case as
they pleaded before the Tribunal and the British Government, much of the
suspicion that exists in the public mind about the extra military expense
would be removed. As submitted by my Honourable friend and as admitted
by many politicians and experts of England, the ratio of military expenditure
which India has to bear for maintaining her army is greater than that obtain-
able in other Dominions such as Canada and Australin. It has also been
admitted that the Army in India does not only serve the purpose of main-
taining the internal anc external defence of India but it a,!go serves imperial
purposes. My Honourable friend has cited a sentence from the book of the

resent Prime Minister of England, the Right Honourable Mr. Ramsay

cDonald. I want to quote one more sentence to show that the military

expenditure even according to him is too heavy and that half the military
expenditure of India shou%d be borne by the British Exchequer. He says :

** What is tho proper charge for India to bear for this military occupation A large
parv of the army in India—certainly one-half.-—is an imperial army which we require for
othey than purely Indian purposes, and its cost, therefore, should be met from imperial
and not Indian funds .
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He farther says :

** India is treated as an independent state, which, however, we rule and whose military
policy we control, while it ‘ borrows ' from us a certain number of troops for which it
pays. The arrangement is most unsatisfactory. It may be said that if India were an
independent state its military expenditure would be much higher. But then, India is not
an independent state, and is entitled to claim some privileges of Empire ; ite weakness
oAugltxt l!no’t' to subject it to a more expensive military arrangement than Canada or

ustralia’.

He further says :

¢ In any event the present plan, by which India pays for the imperial army stationed
there, without in any way determining policy is as bad as it can be. If the existing system
of military defence is to last, the whole cost of the British army stationed in India should
be borne by the Imperial Exchequer .

"“These sentences will be found on pages 154 and 155 of his book “ The
Government of India *.

If my information is correct military expenditure had risen from Rs. 29
crores in 1910-11 to Rs. 81} crores in 1920-21. Now it has come to Rs. 44
crores odd. I thank the Commander-in-Chief for the measures of economy
His Excellency has adopted in that department and for having brought down
the military expenditure to such an extent. But I further request him that
taking into consideration the poor condition of India and the present economio
depression, to do his best to still further reduce military expenditure.

Then, Sir, I want to say a word about the capitation charges. That is a
matter more for experts to deal with than a layman like myself. However,
I find from the report of the Tribunal that they have not endeavoured to come
to any conclusion on tkis point and have effected a compromise between the
two contending parties. The Government of India claim was that they ought
to pay the charges for the training of British recruits in England for six months
only. The War Office claimed payment for 12 months’ charges. This question
has been the subject of investigation by about five committees and commis-
sions, and they have all unanimously come to the conclusion that six months’
training for a Furopean soldicr for service in India is quite sufficient. Not
only that, but high military authorities like Lord Kitchener, Sir Beauchamp
Duff, Lord Rawlinson and the present Commander-in-Chief also hold that a
period of six months’ training is adequate in the case of men required for India.
The Government of India are also ready to pay for six months for the infantry,
nine months in the case of other arms and 12 months for signals. But still
the Majority report on this point ignores the statement made by these experts
and the claim of the Government of India and comes to the conclusion that
nine months’ training is necessary, and therefore they went to charge Indian
revenues for the expenses of these nine months’ training. I am ata loss to
understand on what grounds they came to this conclusion. It has been stated
by Sir Shadi Lal and Sir Muhammad Sulaiman that the War Office did not put
forward any other claim if their claim of 12 months failed. In that case,
therc was no other course open to the Tribunal except to accept the case of
the Government of India after taking into consideration the views of these
military experts and charge India only for six months’ expenses. But they
have instead come to a compromise, though they say in this report that they
are not military experts.

Then, Sir, the claim made by the Government of Indin about the general
¢xpenditure of the military in India has been totally ignored. I find on page
15 of the report that the majority of the Tribunal have stated two grounds for
giving the contribution. The grounds are that the Army in India is a force
ready in an emergency to take the field at once which did not exist elsewhere
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in the Empire, which is a special force for immediate use in the East and which
has on occasion been so used. Secondly, that India is a training ground for
active service such as does not exist elsewhere in the Empire. d still, Sir,
they come to the conclusion that no general contribution is due to India from
the Imperial Exchequer. I fail to understand,—having taken this view that
the army is ready for any emergency, that India is a good field for active service
—how they come to the conclusion that no general contribution should be made
to the Indian Exchequer by the British Exchequer ¢ Then, one point has
struck me that is most important from a layman’s point of view so &or as the
capitation charges are concerned-——

TuE HonouraBLkE THE PRESIDENT : The Honourable Member has
already exceeded his time limit.

Tue HoNoUrABLE M. VINAYAK VITHAL KALIKAR: Sir, I will
take only two minutes to finish. And that point is about the constitutional’
issue. On page 39 we find that the War Office have admitted in paragraph.
69 of their Memorandum that the Army Council :

*“ Do not and cannot constitutionally compel the Army in India to adopt any particular
standard of organization or equipment. As in the case of the size of the Army in India,
80 in the oase of its ccmporition and character, the Army Council realize that the Govern-
ment of India alone is competent to judge, from the point of view of external defence
and internal order, whether any particular change should be adopted *’.

Again, in paragraph 70 they repeat that :

“In any case the governing factor as regards British troops in India is, as already
stated, the needs of India as determined by the Government of that country .

80, my submission isthat the Government of this country has to determine:
that and they have put forward a claim that they should be charged for six
months, while the Tribunal and the British Government want to charge us for
nine months and more. I fail to understand, Sir, the consistency between this
argument and the conclusion reached by them. T submit, Sir, from all aspects
the report is not only not fair, but not just to India and I further submit that
His Excellency the Commander-in-Chief and the Government of India should
still pursue their efforts to obtain as much for military expenditure as possible.

With these few words, Sir, I support the Resolution.

THE HonouvrasLE MR. HOSSAIN IMAM (Bihar and Orissa:
Mubammadan) : Sir, I rise to support the Resolution moved by my leader.
I also wish to thank His Excellency the Commander-in-Chief for all that he
has done for decreasing the burden of military expenditure in India. But,
8Sir, I cannot refrain from saying a few words against the action of our Govern-
ment of India for keeping this whole affair like a scaled book and not opening
it to the representatives of the people, and in not giving the non-official
representatives a hand in preparing the case. It may be said, Sir, that we

#have lost nothing by this omission, but as I shall show this omission has caused
us a burden on India’s Exchequer for which I think the Government is
responsible. First}y, Sir, I deplore the fact that it is generally supposed that
the Tribunal was formed by the Prime Minister simply to inquire into the
so-called capitation charges. The terms of reference show that it was really
&, Tribunal which was to settle all the differences which existed between India
and the British War Office, and I need hardly lay stress on the fact that in the-
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terms of reference the word ‘‘ India ”’ has heen used and not the Government
of India. This, Sir, shows that the Prime Minister lived up to the standard
which he had made out for himself in his book to which references have been
made. The Tribunal has not discharged its functions properly. It ought to
have invited memoranda from non-officials, so that the full case might have
been laid before it. Considering our dependent position, considering the fact
that we are not an independent administration, it was essential that non-
officials should have becn associated—if not in the preparation of the case,
at least they should have been given a chance to submit their case. I will
lace before the House once example. Last year we made a contribution of
8. 32 lakhs for national health insurance, unemployment insurance, and
contributory pensions. 1 have been stressing, since 1931, that these are a
form of capitation. Any charge which is made per capita can be literally:
called a capitation charge. This was not included in our case. No mention:
of it is made either in the report of the Tribunal or in the dissenting notes of
the two eminent jurists of India that any claim on this head was made.
And what is more ? I have seen, Sir, the British Army estimates, Vol. 11,.
Sub-head J is in reference to the appropriation in aid under this item. No
country in the Empire except India makes a contribution towards these sums.
8ir, I again draw attention to the constitutional position ; that the Acts of the:
British Parliament unless expressly made applicable to India have no applica-
tion in India and as these Acts have never been extended to India we are not
liable to make these payments. I said this as far back as three years ago, but
still it had no effect, and it was not included in the case as presented by the
Indian Government. .

Sir, T have asked several questions since 1932 on the subject of the case
that was going to he presented before the Tribunal, but I was always told that
it could not be published. We had hoped, Sir, that in the publication
of the report of the Tribunal we might find some extract. Paragraph 3 of the-
Tribunal’s report mentions seven papers—memoranda that were filed before
it. One was presented by the Government of India, the sccond was presented
by the War Office and the third was presented by the Air Ministry. Then all
three gave rejoinders to each other. At least those papers ought to have been
published to show what was exactly the claim of each party and what was the
reply of the other. Sir, we are compelled to draw the inference that perhaps
the publication of those papers would redound to the discredit of the War
Office and that is the only reason why it is being suppressed. The fact that
we, the representatives of India, do not know even what was our case shows
exactly the dependent position in which we are in. Is it not strange, Sir, that
when the argument was placed before the Tribunal, that India does not stand
on a footing of equality and that its dependent position should be taken into .
account, it was brushed aside. Sir, in this connection I wish to enter my
protest against the statement contained in paragraph 16, sub-paragraph (4):

‘It is common ground between the parties that the scale on which tho military
forcos in India are maintained in respect of numbers, composition, e}quipment, etc., i8 no
greater than s required for the defenco of India and the maintenanco of internal .

security .

This dictum, Sir, has been arrived at over our heads. We were no party
to this ; we have never averred, not even the nominated representatives in the

Round Table Conference——

TrE HoNoURABLE THE PRESIDENT : You might as well say that the-
whole report is made over your head.
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Tue HoNouraBrE Mr. HOSSAIN IMAM : My point, Sir, was that no
responsible re ntative of the people either here or in England has admitted,
not even the Simon Commission has admitted, that the strength of the British
Army of ocoupation in India is for the defence of India only. If any proof is
required, I will give the proofs that we do not require it.

Tae HoNouraBLE THE PRESIDENT : There is no necessity of proofs.
That was the decision arrived at by the members of the Tribunal who were
unfettered in their discretion.

TeE HonouraBLE MR. HOSSAIN IMAM: No, Sir. This is the case
-acoepted by the Government of India. It thus gives a short summary of the
rincipal relevant facts. In this connection, Sir, I should like to remind the
glouse that I asked that a committee of experts should be formed to decide
what should be the strength and equipment of the British Army in India.
His Excellency the Commander-in-Chief in his reply to us said that a committee
had already sat and had forwarded its recommendations to His Britannio
Majesty. That report, Sir, has not been published. That report at least
was prepared by the highest military authority in India and as such there
could not be anything which could not bear publication. It is rather hard on
us, Sir, that we are confronted with a fait accompli and not told even the
reasons thereof.

Sir, the dictum which this Tribunal has given about the responsibility
12 Noos of different authorities for the defence of India is that

’ for defence from our immediate neighbours the respon-
gibility should rest on the shoulders of India, and for defence from distant
neighbours and from the first class powers of Europe and other countries, the
responsibility ultimately rests with His Majesty's Government. With this
dictum we are in entire agreement and if this was carried out to the letter we
would be fully satisfied with the decision of the Tribunal.

Sir, looking at our neighbours we know their strength and I can say
‘without any exaggeration that the Indian Army proper is sufficient to match
them and worst them. The Indian Army hasshown its mettle in the Great
War and is rightly proud of its record. It can stand comparison with any
country in the world. Knowing our immediate requirements for defence from
our neighbours I aver, Sir, that the Indian Army, without the British Army of
occupation, is quite sufficient to take care of India and, Sir, to a certain extent,
this was also the opinion of the Government of India. Because, Sir, one of
their demands was, in paragraph 23 (3), that the existing defence expenditure
of India relating to the cost of British troops should be demanded from the
Government of Great Britain.

Sir, I can say without any exaggeration that for the last 150 years no
‘distant great power with the exception of England has attacked India——

- TRE HoNoUurABLE St HOMI MEHTA : What about the Dutch and the
rench ?

THE HoNoUBABLE Mr. HOSSAIN IMAM: Sir, it is really impossible
to conceive that a really first class power can come and attack India inany
strength without first meeting and fighting the imperial forces in the way.

TrE HoNouraBLE THE PRESIDENT : What about the modern history
of frontier attacks ?
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TuE HoNOURABLE Mi. HOSSAIN IMAM : About that, Sir, I remarked-
that the Indian Army is quite sufficient to tackle them without the British
element.

Tue HonouraBLE Mr. HOMI MEHTA : Without any guidance from
British officers ?

THE HonNouvraBLE Mr. HOSSAIN IMAM: We are discussing the
capitation charges which have no reference to the officer class. ‘

Sir, I have stated that I entirely agree with the Government of India’s
contention that the British Government ought to pay us a contribution of either
£10 million or £16 million. And if the British Government is not ready to
make even this contribution, I will make a smaller claim. That claim I will -
base on the example of other parts of the British Empire or I should rather say
other parts of the world. Sir, Egypt is a country in which Great Britain
maintains an army of 10,000 British troops without charging them. If
Britain can maintain an army of 10,000 in Egypt, why cannot an army of
20,000 be maintained in India at the cost of the British Exchequer ? That
would cost a snm of about £6 million. Then, Sir, in order tosave time I am
not reading them out, but I have prepared some tables* which I shall hand
over for incorporation in my speech and shall only refer to them here.

Tue HoNoURABLE THE PRESIDENT : I cannot allow you to refer to
these statements because His Excellency the Commander-in-Chief will have
no opportunity of replying.

Tur HoNovraBLe Mr. HOSSAIN IMAM: Iam only referring to army
estimates prepared by the War Office. I am not referring to anything I have
done myself. Table A is the regimental distribution for the financial year
1933 which shows the strength of the army the British Government maintains
in different parts of the world ; Table B shows the basis of charges which are
made in different parts of the British Empire ; and Table C shows the actual
amount of money which the British War Office estimates to get from different
%a.rts of the Empire. These three tables will show that no part of the British

mpire makes any contribution under the head ‘ Capitation Charges .
Egypt enjoys the further privilege of having an army of occupation without
i\:yment. It is simply due to our dependent position and to the weak-

eed policy of the Government of India that we have always been com-
pelled to pay capitation charges which find no counterpart_in any part of the
British Empire.

Sir, may I say a few words about the sins of omission of the Tribunal ? -
The Tribunal was formed to adjudicate upon the demands of the War Office
and the India Office. But what has it done ? When we refer our demands
for a contribution from the British Government, mere palliatives were
conceded. The Tribunal cannot find a basis of what should be the payment,.
Then the responsibility is shifted from an impartial authority to a compromise
between the master and the slave. The Government of India which has no
independent existence of its own, which is represented by His Majesty’s
Secretary of State for India, had to fight out the case with His Majesty’s
Secretaries of State for War and Air. And the result was what ‘we sce. The
demands put forward by the Government of India have not been accepted
In the defgnoe which was put up by the Army Secretary in the other place nc;
reason was given for coming to a decision on the amount which has been fixed
by His Britannic Majesty on the capitation charges. '

* Reproduced as an Appendix at the end of this debate,
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Tae HoNouraBLE THE PRESIDENT: Wilt the Honourable Member
-please bring his remarks to a close ? He has already exceeded his timo.

Tre HoNovraABLE MRr. HOSSAIN IMAM: In two minutes, Sir. I
-‘was simply referring to the net result of the Tribunal with regard to the actual
payment by India to the War Office. In the budget estimates of 1933-34
and 1934-35, we have been told that the army capitation was fixed in the former
at Rs. 1,86,07 lakhs. Insurance and pension charges were put at Rs. 31,72
lakhs and the Royal Air Foree capitation charge in the former vear’s budget
estimate was Rs. 14,28 lakhs, which gives a total of Rs. 2,32,67 lakhs. This
‘was the estimate hefore the report of the Tribunal. After the report, after the
great boon that has been conferred upon India, what is the result ¢ The
army oapitation rate has been reduced to Rs. 1,66,67 lakhs, and insurance and
pensions have gone up to Ra. 38,62 lakhs, the Royal Air Force capitation has
gone np to Rd. 26,67 lakhs; and tho total comes to Rs. 2,31,98 lakhs. The
Tesult is that after the report of the Capitation Tribunal we haye made the
~magnificent saving of Ra. 71,000, and that is probably the rcason why it was
thought not necessary to give retrospective effect to the findings of the Tribunal.
"To arrive at this result we had to spend Rs. 1,25,000 as expenses of the
-Capitation Rate Tribunal.

Sir, I should like to say one word ahbout the last part of the Resolution-——

TrHe HonouraBLE THE PRESIDENT : I am afraid I cannot allow the
Honourable Member to embark on a new point now.

Tue HoNovraBrLE Mr. HOSSAIN IMAM: Then I will conclude my
remarks, Sir.

THE HowouraBLE Masor Nawas Stk MAHOMED AKBAR KHAN
*(North-West Frontier Province : Nominated Non-Official) : Sir, in the first
place, I heard the Honourable Rai Bahadur Lale Ram Sarun Das say tnat
India is in no danger from Afghanistan and China——

- TuE HowoyraBLE Ra1 Bamapur Lara RAM SARAN DAS: I did not
say that.

Tae HoNourABLE MaJor Nawas Stk MAHOMED AKBAR KHAN :
You said that there is no danger of invasion from Afghanistan and China.
I heard you saying-so.

TrE HoNOURABLE Rar Barapur Lata RAM SARAN DAS: What I
said was—I might state for the information of my Honourable and Gallant
friend—that as far as the major danger guestion was concerned, invasion from
China or from Afghanistan will be treated as a major danger and not as a
minor danger.

Tue HoNoURABLE Masor Nawar Sk MAHOMED AKBAR KHAN:
I am sorry for the mistake that I made. But I cannot understand what he
means by major portion of the defence and minor portion of the dofenee. If
my Honourable friend means that witheut the co-operation of the British
forces, any enterprise could be undertaken, he is very much mistaken, because
the whole of the Indian Army is made up in such a way that in an infantry
‘brigade there are always three Indian regiments to one regiment of British.
If'my friends are under the impression that anything could be done in modern
swarfare without the help of the artillery they are very much mistaken, and the
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.artillery is entirely composed of Europeans, and an enterprise—what he calls
the major portion of the defence—cannot be undertaken without the British
~element.’ ’

Then my friend said that the Indian Army is quite sufficient for the
-defence of India. I do not want to say anything about the matter, but lot
me tell them they will not be well advised to think that the Indian foroes could
do much unless they had tho British officer to command them and the British
element to stiffen them in their undertaking in an offensive enterprise. That is
my impression. I served in the Great War at least for three and a half years
and I have scen it. It is no use armchair experts sitting here and giving their
opinions. But facts are facts and I have seen it myself and T am giving
something from my own cxperience.

THE HONOURABLE Ra1 BAHADUR LaLa RAM SARAN DAS: That point
-was never raised.

Tee HowouraBLe THE PRESIDENT : Order, order. You have had
+your say ; let the Honourable Member have his say now.

THE HONOURABLE Masor Nawas St MAHOMED AKBAR KHAN :
The elimination of the British element is an altogether impossible task. If re-
connaissance has to he undertaken, I do not know how my Honourable friends
will do it without the Air Force, and the Air Force is entiroly British. There
may be a difference of opinion, but Honourable Members will not be well
advised if they say that the army should be reduced at the present juncture.
‘The state of affairs in Afghanistan is no secret to any Member of this
Honourable House. They must be reading the papers and know that China
is again in a state of chaos and they must also be aware of the activities of
the Soviet Republic too. So, when they begin to advise that there should be a
reduction of British troops, I do not know how far they have considered that
point and whether they can be sure of the geographical situation of India
which is not the same as that of Canada or Australia. I, for one, say that the
geographical situation of India is quite different from that of Canada and
Australia

Tue HoNOURABLE Rl BaHADUR Lara RAM SARAN DAS: That
point concerns major danger and its defence.

TeE HoNOURABLE Major Nawas S MAHOMED AKBAR KHAN :
If something happened from Afghanistan tomorrow, there will not be much
‘time given to my friend. If thore is an invasion he will have to require the
army to be prepared to be ready at twelve hours’ notice.

Sir, there is a general saying that ““ Result justifies the action . To ask
for the publication of the full report of the Tribunal on certain questions in
regard to defence cxpenditure in dispute between the Government of India,
the War Office and the Air Ministry, together with the notes of dissent by Sir
Shadi Lal and Sir Shah Muhammad Sulaiman, is no doubt a commendable
thing, but what T want to ask my friend the Honourable Rai Bahadur Lala
Ram Saran Das is the question whether any useful purpose can be served by
the publication of this report, as suggested by him, beyond the henefit that
His Majesty's Government have been pleased to bestow on India by granting
her a contribution of Rs. 2 crores annually towards its military expenditure,
‘based as it is on the recommendations contained in the report already published:
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If the Honourable Member is satisfied that the publication of the report, as:
suggested by him could be a means to effect an increase in the contribution
of Rs. 2 crores, I would have no hesitation in supporting his Resolution, for,
in that case, it will cortainly prove advantageous not only in regard to the
revenues of the Government of India but will also benefit the general tax.
payer in the country. But in case it will not achieve that object, I am afraid
that T will not be able to lend my support because, in that case, the result
does not justify the action.

I can not see the cogent reasons that makes my Honourable friend ask
for the publication of the full report, except that the Resolution leads to a
suggestion that the full report will he different from that already published.
In other words, the full report will ocontain more subject-matter than that
embodied in the one already printed. I do not think this will be the case-
for, to my mind, the report already printed appears to be quite complete,
embodying each and every thing relating to the terms of reference to the
Tribunal. T do not think the publication of a full report will add anything to-
the knowledge of the Honourable the mover of the Resolution with regard to
this special question. No doubt there have been slight alterations in the original’
wording of the report signed by the members of the Tribunal in one or two-
places but as it has been explained in the Foreword to the printed report, it
has been done so for reasons of military policy and that too without modifying
the original significance of its contents in any way. The notes of dissent by
8ir Shadi Lal and Sir Muhammad Sulaiman have also not been published
in toto owing to the same reasons and the soundness of this action stands in
need of no further justification when we know that the brief summaries of
these notes which have been substituted have been accepted by the two
members as conveying the purport of their respective notes. As such I do not
think the full report will contain any additional matter which could he used
to strengthen India’s case for a larger contribution than His Majesty’s Govern-
ment have consented to give, and unless it is expected to be 8o, it is useless to.
ask for the publication of a report as defined in this Resolution.

From the persual of the published report, two things are quite clear to me.
Firstly, that the question of defence expenditure in dispute between the
Government of India, the War Office and the Air Ministry was a long-standing
controversy and that the personnel of the Tribunal which was appointed to go
into these very complicated questions, was composed of very eminent judges
and lawyers of great standing. The case for both sides has been very well
argued and that India was not only represented by the India Office but also
two of its eminent judges were on this Tribunal. Another thing is that the
Government of India have done their duty well in fighting out the case of
India as ably as they could in her interest. The Government of India have
put up a strong fight with His Majesty’s Government, not only on this occasion
but, as the report itself shows, they have been putting India’s case in as good a
light as it could possibly be placed in the past also. For instance, the extract
from the Memorandum of General Sir Beauchamp Duff on page 42 of the publi-
shed report is a glaring proof of the fact that the Government of India were fight-
ing on this point in the days when Indian opinion was not even formed on
this subject. As such the Government of India deserve the best thanks of
this Honourable House for their long and constant fight with His Majesty’s
Government on this question, although it is a thing to be regretted that their
dfforts in this respect have fallen short of their anticipated success. As a
hatter of fact, India is one of the poorest countries, while England is one of the
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richest. Year after year we have been crying for reduction of military
expenditure in proportion to its revenues. This was the case to make sub-
stantial reduction in her military expenditure but to our great regret it has not

ved 8o. No doubt in our straitened circumstances the award of even

. 2 crores is a gain and will be of timely help to the country whose financial
position is what it has been for some time must be thankful for anything it
can get from the British Government, but what we expected from the Tribunal
was not only a-sum of Rs. 2 crores but what is justly our due. Since it is not
so, rather is it much below the calculation of the Government of India, I think
the Government will be absolutely within its rights if it cares to do something
in the matter and ask for a favourable reconsideration of the case by His
Majesty’s Government— —

Tx HoNouRABLE TiE PRESIDENT : Please conclude your speech now.

TuE HoNOURABLE Nawas Sk MAHOMED AKBAR KHAN: Very
well, Sir. ' With these words I would advise my Honourable friend Rai Bahadur
Lala Ram Saran Das that he should withdraw his Resolution if he is given a
satisfactory reply by His Excellency the Commander-in-Chief.

His ExcELiency THE COMMANDER-1N-CHIEF : Sir, the business of
an Opposition is to oppose and in doing so to make use of every possible device
to put their case as well as they can. Every Government in the world expects
those statements to contain a large amount of exr parte pleading. In this
House we have several Members who are past masters at this art and who
are ready at any moment to keep the Government in its place and to ginger
it up on almost any subject you like, usually at inordinate length. We
cannot complain of that. But today I do think that some of the Opposition
have slightly exceeded the usual ex parte license. If I were in another place
where T understand they call a spade a spade, I might almost be tempted to
make use of the cxpression of Mr. Winston Churchill when alluding to an
inaccuracy when he made use of the expression ‘‘frigid and calculated *.
But nothing would induce me so to disturb the atmosphere of this Upper
House hy making a statement of that sort, and all I will say is that the
Opposition have to some extent in presenting their case today economized in
the truth. .

As I understand the Motion, the mover and his friends make two
complaints against the Government. First, that the Government has not
taken them into their confidence and they are thereby debarred from the proper
consideration of and comment on what is to India and to them a very important
matter indeed, the proceedings and the verdict of the Capitation Tribunal.
And secondly, they make an attempt to reduce the financial budget of India
at the expense of His Majesty’s Government in the United Kingdom, and in
doing so they abuse quite impartially everybody connected with it. They
abuse His Majesty’s (Government for parsimony, they abuse the Government
of India for not fighting properly for. their cause, and they acouse their own
Tribunal, to which the Government of India agreed, of coming to an incorrect
verdict. Nevertheless, any one who is not fully acquainted with the facts
must have very great sympathy with the Motion and the ideas which lie
behind it. But I hope that when I have said what I have got to say, the
mover and his friends and this House will realize that it is not a Motion which
the Government could accept or that I as Defence Member of Council could
advise them to accept. -7
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The first part of the Resolution asks for two things. It asks for the *
publication in full of the report, and secondly, the publication in full of the
notes of dissent of the two distinguished Indian members of that Tribunal.
It is easy for me to answer the first claim. As a matter of fact the report
has been published in full. There were only one or two slight verbal amend-
ments made in it in cases where the wording of the original report would have
been undesirable from a national and an international point of view. There
were not more than half a dozen words altogether as can be seen from a perusal
of the second paragraph of the Foreword. As regards the second claim,
the reason why the notes of dissent of Sir Shadi Lal and Sir Shah Muhammad
Sulaiman were not published, is given in the third paragraph of the Foreword
and I can do no better than quote it :

‘“ It has also not been found possible to publish in extenso the notes by Sir S8hadi Lal.
and Sir Shah Muhammad Sulaiman on the question of an imperial military contribution,
in view of the discussion therein of certain matters in the sphere of military policy and
foreign relations. The brief summaries of these notes which have been substituted are
.ccept:?d by the two members concerned a3 conveyingthe purport of their respective
notes ”’, ’

What really concerns India, Sir, and the Honourable mover and his friends
in partioular is, that neither of those notes contains any single statement
which was not fully placed before the Tribunal by counsel for the India Office.
Those notes in fact contain a very full statement of the case of India which
was most ably put to the Tribunal by our counsel, and I would like here to
acknowledge my indebtedness and that of the Government of India to our
counsel and especially to Sir Jamsetjee Kanga. But it is inevitable when a
subject like this has been put before a Tribunal—the use of a great army in
this country or in any other country—that counsel should discuss and put
forward very full notes on and the Tribunal should engage in very full
discussions on our present relations with and our possible relations with foreign
powers, and I feel sure that the House will agree with me that it is most
undesirable from a public point of view and a national point of view that full
publicity should be given to matters like that. A further important fact
with regard to those notes of dissent was that His Majesty’s Government
gave an undertaking that all the matter which was contained in them would be
taken into consideration by them when they came to consider their verdict
and this in fact was done by the Cabinet.

The remaining parts of the Resolution—parts (b) and (c)—express dis-
satisfaction at the amount of the contribution and ask for a reconsideration
by His Majesty’s Government. Now, Sir, I do not suppose there is any one in
existence at this moment who has had more experience than I have of this
very complicated and difficult subject. I was for five or six years in the Armz
Council ag:er the war and I do not mind saying that I spent quite an appreciab.
portion of my time in writing what I considered at the moment very decisive
notes on the parsimony of India at objecting to pay our demands for
capitation ; but now the wheel has gone a full turn and, a8 often happens in our
%mat Empire, I find myself in the position of counsel for the opposite side, and

spend a considerable portion of my time here in expressing precisely the
opposite view. But I do think that possibly my having that intimate
knowledge of both sides did help when we came to brief our counsel when
we were about to present our case.
" 1 can assure the House that the' case of India Was most ably F‘lt and I
‘for one am well content to leave it at that. T do not for a momen .'saﬁﬁhlt
India has got more than she deserves ; far from it. = We asked for more (Heal";
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hear), but I do say that it was largely due to the way in which our case was
put by counsel which got us what we did get. Quite a number of critics have
asked sinoe then why we do not fight for the full amount of what we claimed.
We did ask, in our brief we asked our counsel to ask, for what we considered
was the value of certain servioces on which we ourselves found great. difficulty
in placing a cash value, such as the value of India for training, and so on. The
majority of the Tribunal did not agree with our estimate of that cash value.
Again, the cash value to be assigned to several claims which were put forward
by our counsel to the Tribunal on behalf of India, and which the Tribunal
themselves considered were fair claims, with-regard even to that, the Tribunal
shirked the issue of placing a cash value on them, as we know, and it was left
by them for His Majesty’s Government to decide. The Government of India
are naturally not aware of the cash value His Majesty’s Government put
upon those claims, nor are they aware of what the views of the Chancellor of
the Exchequer were about them. That is a matter which I think you could
expect no Cabinet in the world to disclose. All we know is what the result is.

It does seem to me, Sir, that there is not the slightest use two great
Governments agreeing to set up an authoritative Tribunal of this sort and then
refuse to respect the decision and the verdict of the majority of the members
and try to raise the whole matter again. As a matter of fact, the verdict of
the Tribunal represented a very considerable victory for India’s cause and,
in fact, in spite of what my Honourable friend Mr. Hossain Imam says, it has
produced a verfy appreciable relief to the taxpayer of India. I have always
kept myself as far away from the law as possible and my study of it is not deep
but my study of cases which I read in the papers has tended to show me that
the party which wins does not usually appeal. In this case it would appear
to me more in consonance with the usual legal practice if the defeated party,
the British Government, were to appeal.

The point has been again raised that on many occasions the Indian Army
has in fact been used overseas for imperial purposes. I think the figure
mentioned was fourteen times, but I would say that those fourteen times
have occurred in the last 70 or 80 years. During the last 50 years they have
only been used seven times, that is once every seven years, and in no single
case did more than the equivalent of a division, that is 12 units, leave India’s
shores, except of coursc in the Great War when you were fighting as much for
yourselves as you were for the Empire ; and in no single case the cost of the
annual maintenance of those troops which did leave this country on imperial
missions, in no case did their annual cost come to anything like £1,500,000.
On that ground alone it would seem that India is being fairly well paid for
possible future contingencies of this sort. No one knows better than I do
how hardly the cost of defence does bear on Indian revenues, and I think
that the compliments which have been paid to me here today would suffice to
show that I have done my best to reduce it.

T can not remember who it was that made the point—perhaps it was the
Honourable mover, Rai Bahadur Lala Ram Saran Das, who said that no oné
can say it i8 necessary or in the interests of India j:o keep some 60,009 British
troops here which do cost much more than Indian troops. He said, “ No
one can possibly say that ”. I deny that, and I say, that it is necessary.
And I also say that, if I were to remove British troops or the Government of
India were to remove British troops from India in large numbers, it is not the
Army Department who would begin to cry out ; first, it would be responsible
Indians and it would be Governors of Provinces and their Councils. Just as it
is now, if I try to remove so much as one internal security unit from a province,

B2
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Other Honourable Members were inclined to say that there are far more
troops in Indin than are necessary for the defence of her frontiers, for internal
security, for the defence of her eoasts and ports and many thousands of miles
of vital communications. I wish those who say so could have been in my
shoes for the last four years. During those four years, I had had constant
demands made upon me by the Government for large numbers of troops.
To quell the Afridi menace when they invaded the Peshawar province, for the
‘“Red Shirt ” menace which was closely connected with it, for the Burma
rebellion which was a very serious matter indeed, for riots in Cawnpore,
Bombay and elsewhere, for trouble in two Indian States, for the Mohmand
affair of last year, and now two whole war brigades to help the civil power
against the terrorist menace in Bengal. War brigades, would remind
you, Sir. Now, is there any one in this House who will tell me that it is
impossible for all, or at any rate many, of these emergencies to have arisen
at one and the samo time ? I say it is perfectly possible that many of them
should have arisen at one time. Obviously, such a contingency is perfectly

ssible and even as it was I was hard put to it on several occasions to decide
m where to select troops to send to &e various troubles as they arose.

Now, Sir, a matter has been mentioned here today, but it has been rather
better put in another place on the same debate that we are having today,
by Dewan Bahadur Ramaswami Mudaliar. He asked these questions. Does
it mean that any further commitments are involved because we have received
£1,500,000 from His Majesty’s Government ¢ Does it mean that the Indian
Army is to be put to a certain standard of efficiency ¥ Does it mean that
the programme of mechanization should be so adjusted that if the army is
taken to Europe for imperial purposes it must have that efficiency which is
required for those purposes ? Does it mean that we are thereby guaranteed
that these troops will be equipped merely to the extent that is necesmriy for
Indian defence purposes, whether that defence arises in India or in England,
or could it be used for a European war apart from defence ? I can answer all
these categorically—* No ”. The Indian Army and tho Army in India is main-
tained at a standard of efficiency necessary for the defence of the Indian
frontiers and for internal security and not to the standard of European war. T
will give a few instances. The British Expeditionary Force division has between
70 and 90 guns behind it. Your division has 48. British Expeditionary Force
units have more machine guns than your units out here: ritish units have
sections containing anti-tank weapons, which I do not consider necessary here.
They have just started in British units a new trench mortar, a close
support weapon. We are not going to follow them. I said they were of no
particular assistance to me in our particular problem. In the Expeditionary
Force they have tank battalions and even tank brigades. Thave not. I have
got a few companies of light tanks which we do consider may be of the utmost
use to us in our own particular problem hut I have no intention of agrecing
to equip the army out here with tanks to the extent the Expeditionary Force

. The same over transport. When we first began mechanizing our
transport here, we thought that we should have to have what is known as stand-
ing transport for all our divisions, because we had not gotin this country
commercial vehicles. In England they hold practically no transport ready
for war. They rely on the civil transport and commandeer it in case of war.
T therefore mechanized the transport of two divisions here, and had proposed
to mechanize two others, but mechanized transport has so increased in numbers
and efficiency in India that I have wiped that out and depend on the country
for it. I merely quote these few instances in order to show that we are not run
by the War Office as has 80 often been told me in this House and elsewhere.
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My business, 8ir, is to provide for the security principally of the frontiers
of India. You say that is an imperial commitment. So it is. But it is far
more an Indian one. And in spite of what some would. say now, India is
still the most tempting bait in the world for invasion. But, Sir, a very large
majority of the troops in India, between 30,000 and 40,000 are not kept for
these war purposes. They are kept for internal security, for your ports, your
coasts, your lines of communication, and matters of that sort. I would ask:
you, Sir, Is there any other country in the world in the same position as this
country in regard to that ? No. Is there any other Commander-in-Chief
or body of men entrusted with the military defence of a country in the same

ition as I am ? No. Most decidedly not. In France, in Germany, in
ussia, in Italy, wherever you like, when their armies go to war, they have
only to think of the enemy without. I have to look as much behind me, if
my troops are on the frontier, a8 I do in front. That’s the pity of it. And
I would venture in all earnestness, Sir, to suggest that if Indian politicians
would pay less attention to how much Sikhs, Moslems, Hindus, caste and
untouchables and all the rest of them are going to get out of this and out of
that, and more attention to making India into a nation, it would not only be
better for their political future but it would almost immediately reduce the cost
of Indian defence. As it is now, I have only to suggest to a Governor in
Council that I propose to remove one battalion of internal security troops or
reduce them permanently, for an immediate protest to be made to the
Government of India on behalf of that Provincial Government. How then
can I reduce the cost of defence ? You admit the safety of your fronticrs is
necessary. When a large proportion of that defence has to be kept, if I may
say 8o, to keep Indians from each other’s throats and to deal with all sorts
of subversive movements, red shirts, terrorist campaisgs, left win
congressites, and so on. I, as Commander-in-Chief, cannot stop this sort o
thing. It is not within my power to do so. But I do venture to sufgest that
it is within the power of men like you of influence and that you could stop it.
May I suggest, Sir, that when, you ask me to reduce the cost of defence more
even than I have done now that you take into consideration one or two figures ?
England now spends about £106 million on her defence, that is Rs. 141}
crores. India spends Rs. 45 crores, or £33} million, that is, less than
one-third of England’s contribution. The combined defence expenditure of
the Empire is about £150 million—England £106 million, India £33 million
and the Dominions £10} million. That means roughly, England 11 annas
and India 3 annas.

There is another point. Iam constantly told that the expenditure on the
Army in India is entirely unproductive. I deny that. More than three-
parts of the money I spend here comes straight back to India. When the
total expenditure was Rs. 46,20,00,000, I spent in India 75 per cent. of that,
or Rs. 34,65,00,000, and in the United Kingdom 25 per cent. only, and the
latter is getting less every day. I spend 96 per cent. in India of the money
I spend for Ordnance stores and only four per cent. in England. In fact,
I send home to England money only for what we call non-effective services,
e.g., pensions, and things like that, and motor vchicles. You do not manu-

cture motor vehicles of any description here ; 50 I have to buy them there.
Now, Sir, may I ask whether this is the time for this House or India to ask
His Majesty’s Government to pay any more towards the defence of India ?
Is this the time when England is only just struggling, just pushing her head
above water again to slightly better times, after bearing by far the larger
proportion of the expenses of the Great War—by far the largest proportion of
any of the Allies—and when she is still hearing an enormous proportion of the
cost of the defence of the Empire including India ? Is this the time, when
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all the world is now in the melting pot, when the ocommercial and financial
outlook is still dark, when all the rest of the world, except ourselves, who
have reduced our defences enormously, are grinning at each other over a
hedge of Layonets, when at any moment the Government of His Majesty in
the United Kingdom may be forced.into greater expenditure on armaments ?
Is this the time, when they are shrugging their shoulders and with good grace
have accepted the verdict of the Tribunal to ask them for more ? I cannot
think so.

Now, Sir, hefore Isit down, I want finally to dispose of one more acousation
that has been made today and that is, that the Army Department works in sec-
ret. I have seen a caricature in one of the Indian papers some timeago in
which was depicted a dark cave out of which I was looking, and the
dark and gloomy cave was a caricature of the Army Department. Now,
there is no greater libel or greater untruth in politics in India than that. If
there is any ignorance on the part of Members of this House, if there is any
ignorance in India on the part of the Press with regard to the army, it is not
our fault. Time after time I have stated, and time after time my Army
Secretary has stated, that we place ourselves at your disposal. I myself
am firmly convinced that the principle is right that those who pay should
know how their money has been spent and I am always willing to meet any-
body—and so are my officers—and explain to them exactly how that money
is spent. I think that is proved by the fact that when the Honourable the
Finance Member started the retrenchment committees, I at once agreed to
them. People said to me, :

* Your budget is a reserved subject ; it is between you and the Viceroy and nobody.
else ;la.nd unless yeu choose, you need not appear before the retrenchment committees
at all .

Isaid on the contrary that I declined to take that view at all and I did,
a8 you know, place at the disposal of the retrenchment committees all the
knowledge of my officers and all the facts and figures we had and threw open
to them the whole of our factories and establishments. (Applause.) There
is only one thing I tell no one, not even the Viceroy, and that is, war plans.
But beyond that, or beyond some new invention which may be brought to our
notice, which may give us great advantages in war, there is no secret in my
conduct of the army. It is open to any of you to come at any time to me and
ask me or my officers questions.

Now, Sir, I bave finished, but before I sit down, I have to make an
announcement on behalf of Government. When this Motion was first on the
order paper—it was postponed owing to the absence of the mover—I thought
over it and I came to the conclusion that it was wrong that responsible people
like the Members of both Houses should in fact be debarred Kgm seeing the
notes of dissent of their own two. members, and I therefore approached the
Indian Government, and we approached the Secretary of State and have got
from His Majesty’s Government the following decision which we hope will
satisfy the House :

¢ If, however, the Honourable Member and other Members of this House and of another
place are sufficiently interested, I am authorized by the Government to show leaders of
parties, or certain persons nominated by them, the full notes of dissent by the two Indian
members of the Tribunal. In making this offer, it will of course be understood that
Government must impose certain conditions. The object of the offer is to remove suspicion
and demonstrate that there are sound reasons of State for not publishing in exfenso the
notes of the two Indian members. The papers will therefore be shown in strict confidence,
and on the clear understanding that those who read them, whatever use they may make
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of the information disclosed, will not quote the writers of the nptes as their authority for
such information, still less make copies or take verbatim extracts from the notes for uge
either in the Press or in public speeches, and, of course, that no reference is made to any
toreign power by name as having been alluded to in those nutes ™. ‘

_ Sir, I have to oppose the Motion, and as I said at the beginning of my
speech, it is quite impossible to go further than Government have gone, and
in what I have just read out.

TrE HoNourRABLE KuaN Basapur Dr. S;R NASARVANJI CHOKSY
(Bombay : Nominated Non-Official) : Sir, we are thankful to His Excellency
the Commander-in-Chief for having placed the case of India before the Tribunal
in the way he has done with the result of the award. After the lucid and
exhaustive explanation that he has just given, I think there remains no ques-
tion of supporting this Resolution, I do not wish to detain the Houso with the
old history of the capitation charges. They came into prominence eve: since
1859 when the British Army and the Indian Army were amalgamated. The
question was taken up time after time by public bodies with the result that
Dadabhoy Naorojee, the great patriot, strongly protested and agitated on the
inequity of saddling India with the enormous load of these charges in and out
of Parliament. He was supported by Professor Fawcett, by the Government of
India, and some high military authorities, as well as parliamentarians. The
War Office, however, remained adamant and thus there was no redress.
It went on piling additional burdens. It was when the Welby Commission was
appointed in 1895 that the matter came to a head. Dadabhoy Naorojee and
Sir William Wedderburn state in their minority report that Lord Northbrook,
a member of the Commission, had arrived at the conclusion after inquiry that
the capitation charge should be at the rate of £7-10-0 per head. The
Government of India reduced it down to £5 ; and the minority was of opinion
that it should be £3-15-0 in fairness to India, and ip equal proportions between
India and England. Well, Bir, thereafter the matter was further agitated.

1 Lord Balfour (then Mr. Arthur Balfour) suggested that
.M. there “were several questions for apportionment of
charges between India and England and the best procedure would be to appoint
a Board of Arbitration that would hear both sides and give its decision. Lord
Salisbury, Lord Northbrook and Lord Lansdowne agreed. Lord Salisbury,
however, went further and said that if an impartial Tribunal of the kind was
to be appointed, it should command the confidence of both the British and
Indian taxpayers, and that the best way would be to appoint members
from the Judicial Committee of the Privy Council. It would thus be a judicial
court before which the cases of both parties would bo represented and
that ity report would be decided by both the Houses of Parliamont without
discussion on party lines. He further added that in case of any opposition,
the onus of proof would lie upon the opponents. Lord Salisbury also said
that in order to give a representative oharacter to such a Commission or
Tribunal, one Indian judge should be associated with it in order to ensuie
an equitable representation. The Welby Commussion then resolved that the
Tribunal should be appointed after the publication of their report. Nothing
however was done thereafter. That, Sir, was practically the genesis of the
recent Tribunal. The foregoing facts illustrate the breadth of vision and the
foresight of a great statesman. What he suggested then has matured in 1932;
that is, after the lapse of 36 years. The seed sown in 1896, germinated,
in 1932 The fairness of the constitution of the Tribunal is beyond dispute.x
There wore two members of the Privy Council, two Indian judges and the
Chairmap, a King’s Counsel. Thus constituted it had to decide upon vhe merits
of the claims put forward by the War Office, the Air Ministry and the
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Gevernment of India. All the pasties were vepresented by coursel; the
Government of India by Sir Jamsetjee B. Kanga, the Advocate General of
Bombay. At a very early stage of the discussion the counsel of all parties
agreed that it was no use going into the past history of the case, and that they
should lay down principles for future guidance. It was upon this decision
that the award finally came to be made. It has been said that the award is a
mere fleabite, and that considering the enormous load on India some retro-
spective effect should have been given. That, however, came to be excluded.
It has even been suggested that a fair and equitable arrangement would be
for the British Government to ocontribute ten per cent. to the Indian
mjlitary budget, whatever that may be. But I would remind
the House that it took between 50 and 60 years to settle
this question, which had vexed our politicians and the Government of
India for years and years together. Would the House desire that we
should wait for anothor long period hefore another Tribunal is appointed
for the purpose ? I do not believe there is any probability of that, nor of-
any reduction in our defence services. I would therefore say that we should
be content with the award and await developments in the future. Asregards
the full notes ¢f Sir Shadi Lal and Sir Muhammad Sulaiman which have
been asked for, T think the explanation of His Excellency the Commander-
in-Chief is quite full, frank and weighty. He has been extiemely generous,
as also Grvernment in affording facilities fer access to them as required by the
Honourable mover. We cannot be too grateful for this concession that shows
that Government has nothing to conceal. I canrot therefore support
the Resolution.

THE HoNOURABLE Ral BAHADUR Lara RAM SARAN DAS: I will
not keep the House longer, but I want to reply to the criticism of my
Honourable and Gallant friend the Nawab Sahib of Hoti, whc seems to
have not grasped the fundamental points of my speech ——

TrE HoNOURABLE THE PRESIDENT : All that is boside the point after
the speech made by His Excellency.

Tae HONOURABLE RAI BaHADUR Lara RAM SARAN DAS: Very well,
Sir. Isimply wanted to draw my friend’s attention to page 14, paragraph 19,
of the report of the Tribunal.

Sir, we ate deeply grateful to His Excsllency the Commander-in-Chief
who has baen fighting our cause and who has partially succeeded in his fight.
The amount of contribution which the India Office has demanded under para.-
graph 23, page 15, was the demand of His Excellency the Commander-in-
Chief, and that demand, if I mistake not, was also the demand which the
Government of India made on behalf of India.

As regards the publication of the notes of dissent, 1 am very geateful to
His Excellency for his statement that he - .made in that conneotion. We
are fully satisfied with that statement,that there ware cogent reasons against
their publication. We are also grateful to him for the efforts which he has
made to keep army expenditure down notwithstanding the demand from the
War Office, and for curtailing expenditure on matters which His Excellency
thought were not necded for India.

Sir, in the face of what His Excellency has said I do not want to press the
f_(’osolution, but I wish to say that efforts towards getting a bigger contribution
from the British Exchequer ought not to be given up. In case it is not
opportune now, it may be taken up later. But if we cannot get anything
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more during the time of His Excellency the present Commander-in-Chief,
there is no hope of getting it afterwards. Therefore, I hope that the
Government of India will go on purruing this quostion and contiive that a
reasonable sum for defence experditure is reccived by us.

With these words, I beg leave of the House to withdraw the Resolution.

The Resolution* was, by leave of the Council, withdrawn.

The Council then adjourned for Lunch till a Quarter Past Two of the
Clock.

The Council re-assembled after Lunch at a Quarter Past Two of the
Clock, the Honourable the President in the Chair.

Tae HoNouraBLE Mg. HOSSAIN IMAM (Bihar and Orissa :
Muhammadan) : Sir, ip view of the talk which I have had with the
Honourable Member in charge and the unsatisfactory character of the terms
of the loan issued by my own Government, I do not wish to move my

Resolution.t

RESOLUTION RE COMPOSITION OF INDIAN DELEGATIONS TO
IMPERIAL AND INTERNATIONAL CONFERENCES.

THE HoNOURABLE RAr BaHADUR Lara JAGDISH PRASAD (United
Provinces Northern : Non-Muhammadan) : Sir, I beg to move the following
Resolution :

** This Council recommends to the Governor General in Council that Indian delega-
tions to imperial and international conferences should in future be composed of and
led by Indians alone.”

Sir, this question of Indian representation on imperial and international
oconfererces is not new to the Council, but has been discussed on the floor of
this House about half a dozen times previously in some form or other, every
time at the Motion of the Honourable Sir Phiroze Sethna. In 1922, Sir
Phiroze (Mr. Sethna then) moved his first Resolution regarding the representa-
tion of India on the International Conference at Genoa. Then, in 1924,
the Honourable Membher moved a Resolution urging the appointment of an
Indian to lead the¢ dclegation to the Assembly of the League of Nations in
that year. A sympathetic assurance was given by the Government on that
occasion, whereupon the Resolution was withdrawn. Again, in 1926, he
moved almost an identical Resclution in the House which was not oppored
by Government and was adopted by the Council. Similarly, a Resolution was
passed on his Motion in 1927. 1In the year 1928 the same Honourable Member
brought forward a Rosolution whose scope was not confined to the League of
Nations but extended also to allimperial or international conferences to which
the Government of India were asked to send delegations and recommended
that the Indian delegation to these bodies should be predominantly Indian
in its composition and should be led by an Indian. Then, in ‘1929, the
Honourable Sir Phiroze Sethna again pressed on the attention of the Govern-
ment the desirability of making a strong representation to the Secretary of

*Vide page 499, ante. . e :
1 This Council recommends to the Governor General in Council to give free of interest

and for three years a loan of Rs. 2 crores to the Government 6f Bihar and Orissa for the
purpose of helping the agriculturists of Bihar.”
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State that ir order to give practical effect to the admitted principle that there
was no bar to an Indian leading the Indian delegation t¢ the League of Nations
that year’s delegation be led by an Indian. The Government gave a
sympathetic assurance and the Resolution was withdrawn. Agsin, in 1930,
the Honourable Member brought the matter before the House in the shape cf
asking the Government tc give effect to the recommendations made in the
report of Sir Muhammad Habibullah and other members of the Indian
delegation to the previous year’s session of the League of Nations, and on an
explanatory statement being made on behalf of the Government, the
Resolution was withdrawn. This, 8i1, i8 in short a history of the question
so far as this House is concerned.

. I recognise, Sir, that the effect of such a Resclution having become, in
the words of the Honourable Sir Phiroze Sethna himself, almost a hardy
annual in this House for several years was not altogether lost on the Govern-
ment and it may be said in fairness to them that they did not disregard the
Indian demand altogether inasmuch as delegations to the League of Nations
have since been improvirg in personnel in so far that a larger number of
Indian members are now being appointed as a result thereof, and, in 1929,
the Government further agreed to appoint an Indian as leader of the League
delegation. I think Sir Muhammad ﬁabibullah was the first Indian to lead
the Government of India’s delegation to the next session of the League
Assembly at Geneva. Ever since the precedent then set up has been
maintained and every year, so far as my memory serves me right, an Indian
leads the Indian delegation to the League Assembly. And we have not heard
so far that because of that the Government of India’s point of view has been
less ably represented. Yet, what do we find in the case of other international
corferences ? For some reason which Indian public opinion has not been
able to appreciate the Government chose in relation to the World Economic
Conference last year to appoint a minority of Indians on the Indian delegation
and a non-Indian to lead the same. Of the five members who constituted the
delegation, in addition to the British leader, three were Europeans and only
two were Indians. Then, the four advisers and the secretary of the delegation
were also Europeans. And what hap]gened ag a result thereof ? Of the
gentlemen who had been invited from India for the purposes of consultation
on the various matters to be discussed at the Conference and to assist the
delegation, even such a gentleman of the responsible school of thought, as Sir
Purshotamdas Thakurdas, and one of his colleagues, viz., Mr. Rangaswami
Iyengar, felt compelied to decline the invitation on the ground, which the
former is reported to have made clear ib his lette. to the Sectetary of State, that
Indian public opinion including the Certral Legislature and the Indian com-
mercial community in particular had over the last decade made it a serious
grievance that aven in matters of international conferences delegations from
India were preponderatingly British in personnel and not Indian as they
should be, that Indians felt that this tended to humiliate India in the eyes of
the international world, and that he was afraid that the delegation to the
World Economic Conference was based on a definite retrograde tentercy.
And, Sir, this decision of the two gentlemen was approved by progressive
Indianr opinion on the ground that a delegation which contained four Europeans
members, four European advisers, one European secretary and only two
Indian members could not by any process of logical reasoning or arithmetical
calculation be called representative from the point of view of India, although
Reuter’s London Office reported that the official view concerning the
delegation was that it was as representative as possible. Sir, the questicn
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that on such occasions comes uppermost in the miuds of Indians is : What
opinion will the rest of the world form about Indian capacity when they find
that while Governments much smaller than India have sent delegations led
by and composad of their own nationals to the Economic Conferenco and while
even Porsia and so many other backward nations manage to secure the services
of their own nationals who can quite competently represent them at the World
Conference, India alone shonld bo represented mainly by non-Indians ? Sir,
I am not saying this in any racial spirit but hecausc of the fact that it appears
on.good authority that the appointment of Europcans as India’s delegates
creates a misunderstanding among other nations regarding Indian capacity.
For, Sir Purshotamdas Thakurdas, who has had occasion to represent India at
more than one international conference relating his experience in the Assembly
said some years ago :

‘“ The one question which I had to answer at least half a dozen times to nationals
from Germany, from France, America, S8weden and Norway, was, ‘ How is it that we do
not see Indians oftener at these international conferences but only Englishmen or
Britishers ?°...... ‘ Can Indians really speak in English as you do, and if they can,
why is it that your Government send Europeans ' .

This is one reason, Sir, why Indian public opinion wants that Indian
delegations to such conferences should be composed of and be led by Indians.
The other reason is that the Indian point.of view cannot properly be repres.
ented by non-Indians.

Now, 8ir, the World Economic Conference of last year is not the only
instance in whioh the Indian delegation was predominantly European in
composition and also led by a European, but there was the Disarmament
Con.f:l,':lnce and the special session of the League held recently to discuss the

Manchurian question at which Sir Samuel Hoare undertook to represent India.

The result of Britishers representing India at such imperial or international
conferences is, as I have already said, that,on the one hand, the Indian point
of view i8 not properly represented at these gatherings and, on the other hand,
other nations entertain doubts about the capacity of Indians. If, however,
Indian delegations to these bodies he at least predominantly composed of
Indians and led by Indians then both these difficulties will disappear. India’s
prestige will be enhanced in the eyes of the outside world and the delegation
will truly represent the Indian point of view and will inspire confidence among
the people.

After all, Sir, what are those requirements of Indian interests that Indians
—sons of the soil—cannot adequately represent or safeguard and which
Britishers alone are competent enough to do ? As I said before, we have not
heard that by reason of Indians leading the Indian delegation to the League
Assembly during the last few years the Government of India’s point of view
has been inadequately or less ably represented. Why all such delegations
therefore should not be predominantly composed of Indians and also %ed by
Indians passes one’s comprehensjon ?

Sir, one word more before I resume my seat. If any of my Honourable
friends here thinks that in laying this proposition before the House I have been
moved by any racial considerations, I shall at onoe say to him that the idea is
farthest from my mind. I have not brought forward this Reselution out of
any racial feeling ; on the other hand, I want to remove racial discrimination
if there were any such intention on the .part of Government in choosing
Europeans in preference to Indians for these delegations. Apart from this,
Bir, it is a well llJ::nown fact that the British are the rulers and are in a dominant
position, while the Indians are the ruled, and if Indians request the British
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Government for the recognition of India’s rights and privileges and for their
further concession, the request is only in the nature of being by a subject race
to a ruling race and I submit that no racial discrimination should ever be
considered to be involved in this matter ; otherwise in what other manner could
Indians ask for their political and natural rights from the Government ? After
all, the demand for g;dianization of the services stands on the same footing.
T hope that even the Government will agree with me in this view.

Lastly, Sir, 1 may be permitted to say that by the terms of my Resolu-
tion as it stands I do not mean to suggest that Indian delegations to imperial
and international conferences should altogether exclude Europeans. Speaking
personally, I may say that I have great respect for the Britich. And I do not
object if a part of the personnel of these delegations may contain some British
officers who may at the time be serving in India or may have previously
served in India. But I do want to suggest that such delegations should be
predominantly composed of Indians and led by Indians, as was the intention
of my Honourable friend Sir Phiroze Sethna’s Resolution moved in this House
six years ago. Infact, I wanted to move this Resolution today in a somewhat
modified form so as to connote my real meaning but since I have not been
permitted to do so I had no alternative in moving the Resolution but to stick
to the wording of the Resolution as it stood on the order paper. Iam therefore
making my intention clear on this point. I shall be quite content if such
delegations are predominantly Indianin compositionand are led by Indians.
[ hope, Sir, that this is not an unreasonable proposition and I therefore
commend it for the acceptance. of the House. :

Sir, I move.

Tae Howourasre Me. J. S. HENDERSON (Bengal Chamber of
Commerce) : 8ir, I am afraid I am compelled o oppose this Resolution, and
.in the very few remarks I have to makel desire to confine myself to the general
aspect of the position that my Honourable friend Rai Bahadur Lala Jagdish
Prasad seeks to create by placing this proposal before the House. I can only
regard it as most unfortunate that a Resolution savouring so strongly of
discrimination should be brought before us at this stage. With the approach
of provincial autonomy, and subsequently, of federation, I hold most strongly
that we should display to the utmost of our capacity that feeling of fellowship
and goodwill which undoubtedly exists and which has been of such enormous
value in the past. The important questions which come before those imperial
and international conferences to which India has the honour to send delegates
are certainly not generally questions in which Indians alone can claim to be
interested. The interests oiEl the British in India are just as widespread, and
in matters of imperial and international consequence their views are, I submit,
of some importance. On those questions which require special attention from
the Indian point of view, it is surely not too much to claim that the voice of
the British in India is entitled to be heard. They are vitally interested in
these questions—and in saying this I am not referring to the huge financial
stake which the British hold in this country. I am referring to their gencral
interest in those matters which affect the welfare of Indis, although I am sure .
all of us will agree that the financial consideration cannot be overlooked.
Moreover, I think I can safely say with all due modesty that many occasions
arise during these conferences when a British representative of India is able
Ao proffer valuable suggestions and help. Surely, Sir, it has never been more
necessary than at the present time to show the rest of the world that we are
-capable of working in harmeny and concord to- achisve our 'common ends,
and I particularly desire to emphasise this point. All that we askis, ““ A fair
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field and no favour ”, and I feel confident I can rely on the sound and impartial
judgment of this House to see that this is not denied us in the present instance,
and that the Resolution now before us does not meet with general approval. °

THE HoNQURABLE MR. MAHMOOD SUHRAWARDY (West Bengal :
Muhammadan) : 8ir, T have listened with patience to the speech of my
Honourable friend the mover of the Resolution who wants that the Indian
delegation to imperial and international eonferencesshould be composed of
and led by Indians alone. I congratulate him on bringing forward this
Resolution on the eve of great oonstitutional reforms. But, Sir, I cannot
agree with the Resolution as a whole. I support the first part of the Resolu-
tion that the Indian delegation should, in future, be composed of Indians
alone and reject the second part that it should be led by Indians.

I have got reasons and arguments in support of the first part. At this
stage of my public life, I am not one of those, Sir, who judge things and
institutions only. by their visible output. But, Sir, I helong to those who
would penetrate far beyond the outer crust of things and take stock of the ideas
and ideals, however feebly represented in the palpable coarse world of realized
facts that inspire the institution of “ Thoughts hardly to be packed into a
narrow act > of ‘“ Farcies that broke through and escaped ”. The coarse
world would say, “Nothing succeeds like sucoess ”’, but I would be one of those,
Sir, who would have the courage and conviction to say, ‘‘ Nothing succeeds
like failure . Judged by this criterion, Sir, of the ideal, there can be no
gainsaying the fact that the imperial and international conferences, despite
the detractors or unbelievers calling them “ leagues’ or *“ councils of robbers *’,
““ cabals of the big to rob the small ,” contain the germs of international amity,
of universal fraternity, that would defy ‘and transcend at no distant
epoch, the barren exclusiveness of narrow nationalism and make for the
realization of the Kingdom of God on earth.

Sir, it must be admitted that India has a part, a very important part to
play in the realization of the universal ego between nation and nation. Light
has always come from the East and I fervently believe, Sir, that light shall
once more emanate from this ancient land of light—a light that would kindle
the lamps of nations and consummate their highest possible enlightenment.
Hence, Sir, it is absolutely essential that there should be peoplein these
international and imperial conferences to represent India, her cultural and
political aspirations. Sir, when I say this, I am not to he misunderstood
as a petty trafficker for national ba,rgain. But, Sir, it is to be understood
that it is both for the best interests of India and England, I might even say,
for the best interests of all living nations, coloured and colourless, that India
should have full representation for herself. But I am sorry, Sir, that up till
now this most important view of the Indian representation has not reccived
the attention that it well deserves from the constituted authorities of the land.
India has not been up till now fully and adequately represented in these con-
ferences by people inspired with the best tmdjtions .a'nd cultural ideals of this
nation—people independent of political pre-imposition, and I hope and
believe, Sir, that this positive obstacle can be removed only by making the
Indian delegation thoroughly representative of India. :

Now what I was going to say, Sir, was th'at Indian representation or
delegation up till now has been very poor. This seems very inequitous when
I notice that India is not only an original member of the League of Nations
but pays towards it, if I remegn.ber angl}t, not only more than any self-
governing dominion of the British Empire, but many of the independent
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nations of the west, barring, of course, only a few of the bigger powers there-
I submit, therefore, Sir, that in the light of these facts, the scantiness of the
Indian representation is not only illogical but inequitous.

So far I strongly support the Resolution. But as far as the second part
is concerned, I must emphasise that the Indian delegation may be led by a
European if he truly represents India. I think I have outgrown that blind
and sentimental nationalism that would always cry out, “ My country, right or
wrong ’. To me such maxims bespeak a perverted mentality. The right
man in the right place, the right thing in the right place and that should be
our principle. What we want is that India with her wonderful, cultural
heritage, with her treasured ideals of the past, with her nascent aspirations
for the future, should be fully and efficiently represented, her interests should
be safeguarded for the best interests of the world. Efficiency should be our
standard. In this matter of leadership of the delegation, ours is not the
question of colour, whosoever it may be, let it bhe, it is not ours, Sir, brown,
black, yellow or white.

Sir, a mere representative of India may not be able to fathom the
subtleties of foreign political problems and thus be lost in the labyrinth of
international politics. Quite wunoonsciously, he may become a party to an
alluring agreement which is no better than Dead Sea fruit, which ultimately
will prove detrimental to the vital interests of India and lead to more serious
consequences. The leadership, therefore, of such a delegation demands the
guidance of a man who, on the one hand, thoroughly represents India and, on
the other, is well versed in European and international politics. 8ir, if the
delegation is composed of and at the same time led by Indians alone, there
will be no authority or power to exercise sufficient control over its deliberations
and consequently there is a danger of the delegation degenerating into a clique
of fossils or children of the soil in favour of the Government. I would rather
welcome a British Eolitician of international fame for the leadership of the
delegation who really and truly represents India.

TaE HonourasrLE Sir HOMI MEHTA (Bombay : Non-Muhammadan) :
Sir, regarding this Resolution of my friend Lala Jagdish Prasad we have
first of all to examine its constitutional aspects. First of all, *“ India ”’ means
British India and the Indian States. In international gatherings no distinc-
tion is ever made between a British Indian and a member of an Indian State.
There is also at present no machinery for selecting British Indians and
members of Indian Statcs except the Governor General in Council, who is
the linison officer between the two parties. Therefore selection must continue
to be made by the Governor General in Council. The second aspect is that
international affairs involve also foreign relations, and as this is still in the
hands of the Secretary of State, we have little to say in this matter. But
what is it that my friend Rai Bahadur Lala Jagdish Prasad wants ? He wants
that the Indian delegations to imperial and international conferences should
in future be composed of and led by Indians alone. Well, we know that many
representative Indians have gone to several conferences. Almost all of them
have without a doubt made a great impression wherever they have gone by
the way in which they have placed their case before other countries. Take
the case of Ottawa, where our Honourable friend Sir Shanmukham Chetty
went. He created a tremendous impression according to Sir George Schuster
and Sir Geroge Rainy. They all spoke very highly of the way in which he
conducted matters ; and not only they but the Canadians also. They said
with one voice what a magnificent man the Indian Government had sent.
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Then, Sir, look at the League of Nations. Several Indians have already led,
men like His Highness the Aga Khan, the Maharaja of Bikaner, the Maharaja
Jam Sahib, the Honourable Sir Brojendra Mitter, Sir Atul Chatterjee and many
others. They have led the delegations at the League of Nations with great
credit to themselves and to India. And if Indians can play that part as they
have done why should they not have the right to always represent India, to
inspire confidence in foreigners that India has the men who can do justice to
the country. Then, 8ir, if I have heard rightly the speech of my friend Rai
Bahadur Lala Jagdish Prasad he said further that by using the words * Indians
alono ”’ he did not mean that there should be no Englishmen in such con-
ferences. He meant that those Englishmen who are serving in this country
and who have an established right to speak for the country can also be taken,
and if they are suitable for leading the Indian delegation then even Britishers
should be taken to lead. But if there is an Indian available of such a kind
that he can do credit, his right should rot be disallowed on account of his
being an Indian. Ithink thatv proposition is quite ir order and I should think
that the Government benches could not take any objection to that aspect of
the Resolution.

THE HoNoURABLE THE PRESIDENT : How do you explain the existence
of the werd *“ alont *’ in the Resolution ?

THE HoNoURABLE Stk HOMI MEHTA : My friend Rai Bahadur Lala °
Jagdish Prasad said that he wanted to change the tenor of the Resolution
to a certain extent but he was not allowed to do it. I understood him to say
when he spoke on the subject that he had no objection to an Englishman going
either as a leader or member of the delegation. If that is so, I do not know
where the objection of my friend Mr. Henderson comes in ?

TuE HoNOURABLE ME. J. S. HENDERSON : Sir, 1 have spoken to the
Resolution as it stands.

TuE HoNouraABLE Stk HOMI MEHTA : But, Sir, you must have heard
that the Honourable Rai Bahadur Lala Jagdish Prasad proposed an
amendment——

THE HoNOURABLE THE PRESIDENT : I never hear anything outside
this Chamber ! '

TaE HorouraBLE Stk HOMI MEHTA : But sitting in the Chair, Sir,
you must have heard the speech which the Honourable Rai Bahadur Lala
Jagdish Prasad made in the House in which he said he had no objection to
an amendment going in ?

THE HoNoURABLE THE PRESIDENT : All that I say is that the state-
ment he made is inconsistent with the Resolution as framed.

Tue HonourasLE Stk HOMI MEHTA : That I do admit, Sir. I do
not deny that. )

Tae HoNourABLE THE PRESIDENT : Will you please proceed ?

. THE HoNoUrasLE Stk HOMI MEHTA : Then, Sir, when in such
conferences Indians are appointed, I think it would be much wiser to appoint
non-official Indians as delegates.

With these words, I support the Resolution.
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Tre HoNovraBLE RaJa RAGHUNANDAN PRASAD SINGH (Bihar
and Orissa : Non-Muhammadan) : Sir, the Resolution moved by my friend
has become, in the words of the Honourable Sir Phiroze Sethna,.a hardy
annual in this House. The subject matter of the Resolution is not a new one.
Tt is as old as 1922 when Mr. T. V. Seshagiri Iyer raised the question of
representation of Indians, not only in the delegations from India to the League
of Nations and other international conferences, but also raised the question
of the want of representation of Indians in the League Secretariat. However,
sinoe then tho question is being raised every now and then both in this Houss'
and the other. The present demand is a most modest one and no one can
deny that the demand on our part is 8 most reasonable one too. 8ir, India is
an original signatory to the Treaty of Versailles and consequently she ia an
original member of the League. I am not one of those to go into research for
finding out the reasons as to why England made India an original signatory.
It may be that she wanted India’s vote in League matters. It may be that
she was made an original member of the League for getting her contribution
for the purposes of reducing the quota of England’s contribution to the League.
We do not want to go into all those details of past history. The fact remains
that she is an original member of the League. The fact remains also that
declarations have been made from time to time both in the Indian Legislatures
and in the British Parliament, that since the 1919 seforms, India has got
.dominion status in action. That being so, Sir, why should Indians be
humiliated before the wotld by her delegations being led generally by
Europeans. Sir, there may be three reasons for the Government’s refusal
to accede to our request for appointing Indians to be the leaders of delegations
to international conferences. Firstly, it may be that Indians are not fit to
hold such responsible positions. But that suggestion was repudiated by the
-Honourable Mr. (now Sir Harry) Haig on the 13th March, 1928. Sir, I would
like to quote his words which reads as follows :

‘“The Honourable Sir Phiroze Sethna suggested that the fact that no Indian has
heretofore been appointed leader of the delegation to the League of Nations meant that we
had come to the conclusion that the ablest men were never to be found amongst Indians.
That is a proposition which I entirely repudiate .

Sir, everyone had been glad to hear about the repudiation of the reason
why Indians are not selected. But only assertions and repudiations do not
go a great way to meet the Indian standpoint. It is always the action that is
judged and not assertions of the kind made. In actual practice what do we
find ? We find that Indians have been scrupulously avoided and Europeans
appointed as leaders, in spite of our repeated requests and demands. The
gecond reason that is often repeated to us is that the princes of Indian States
may not like to work under an Indian as the leader of the delegation.
Sir, I do not see any force in such arguments. In this connection, I agree
entirely with Mr. Joshi when he expressed the Indian sentiments on this
question in 1928 in the other House. This is what he stated. It reads as
follows :

*“ There is another argument used and that argument is that Indian princes may not
like to work under an Indian as the leader of the delegation. This, Bir, is also a calumny
upon Indian princes that they are not willing to work under an Indian leader .

This is not all. 1 go a step further than that, and ask why not appoint
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